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(d) Government have been taking a number of steps to
boost exports of textile items, on a regular basis, such as
encouraging exporters to participate in buyer-seller meets,
fairs and exhibitions; enabling import of capital goods at
concessional duty for export production; special arrangements
for duty free import of raw materials; ensuring increased
availability of export credit etc. Recently, the Government have
announced specific measures for boosting cotton yarn exports
which include delinking of cotton yarn exports from hank yarn
obligation; greater operational flexibility to 100% EOUs
producing cotton yarn by way of relaxation of count/domestic
cotton use restrictions etc.

(e) and (f) The exports of certain textile and garment
products to the European Union (E.U.) are regulated under the
provisions of the MoU on market access for textile products
signed with the E.U. on 31-12-94. The MoU and the Agreement
on Textiles and Clothing (ATC) envisage annual growth in the
export quota levels. As per the ATC, all restrictions under
the Agreement would be eliminated with effect from January
1,2005.

There has not been any specific agreemént on exports
of textiles signed by India with the Guif and African countries.

[Translation]
Indian Brand Equity Fund

2134. SHRI RAVINDRA KUMAR PANDEY :
SHRI RAMESHWAR PATIDAR :
SHRIMAT! SHEELA GAUTAM :

Will the Minister of COMMERCE be pleased to state :

(a) whether the Government have formulated any scheme
for giving special import licences for Indian brand Equity Fund
for popularising Indian brands in international markets;

(b) i so, the details thereof;

(c) whether the Government propose to set up a national
Export Council for making Indian products competitive;

(d) if so, the details thereof and the reaction of the
Government thereto; and

(e) if not, the reasons therefor?
THE MINISTER OF COMMERCE (SHRI RAMKRISHNA

HEGDE) : (a) No, Sir.
(b) Does not arise.
(c) No. Sir.

(d) and (e) Does not arise.
[English]
Amount Owed by CIL

2135. SHRI A.C. JOS :
SHRI S.S. OWAISI :
SHRI PRASAD BABURAO TANPURE :
SHRI MADAN PATIL :

Will the Minister of COAL be pleased to state :

DECEMBER 14, 1998

to Questions 29

(a) whether the Union Govermment have issued
instructions to the State Govemments regarding supply of coal
on immediate payment basis i.e. “cash and carry system”,

(b) if so, the details thereof,

(c) the total amount at present owed t?y Coal India
Limited, State-wise;

(d) the reaction of the States thereto;

(e) whether Coal India owes any amount against private
companies;

(f) if so, the names of such companies; and

(g) the time by which outstanding dues are likely to be
realised by Coal India Limited?

THE MINISTER OF STATE OF THE MINISTRY OF
COAL (SHRI DILIP RAY) : (a) and (b) Yes, Sir. Instructions
have been issued to all State Electricity Boards and Power
Utilities and also to the concemed State Governments to
strictly follow the payment terms as agreed between CIL and
the Council of Power Utilities from 1.11.98. These provide for
advance payment equivalent to 90% of the value of the coal
plus 100% of royalty and transportation charges etc. and
statutory levies, pending opening of IRLC to cover linked
quantity of coal for 10 days. The balance 10% of the value
of coal supply will be settled in a period of one month based
on the results of joint sampling. The advance payment is
required to be made at an interval of 10 days for 1/3rd of
the monthly linked quantity.

(c) SEB's-wise and Power Utility-wise dues to CIL as

" on 31.10.98 is given in the enclosed Statement.

(d) Except one State Government there has been no
reaction from other State Govemments. However, SEB'’s has
cut down the off-take of coal.

(e) and (f) The dues of CIL from private companies are
as under:

Name of the Consumer Amount (Rs. in crores)

(Provisional)

Calcutta Electricity Supply 27.56
Corporation
Ahmedabad Electricity Company 30.46
Tata Hydro 0.01
Renusagar Power Corpn. 0.1
Tata Iron & Steel Company 2.86
Others 26.69

Total '87.69

(g) The time by which the outstanding dues will be
realized can not be correctly specified.



